- CENTRAL ADMINISTRAT IVE TRIBUNAL PRINCIPAL BENCH,

\o .A ‘!!Q llz Q;z‘ 21 . fl:
New Delhi: this the /5" day of October 19

HON'BIE MR .S ,R.ADIGE MEMBER{A )
HON'BIE DR.A,VEDAVALLI MEMBER(J).

Shri PCMishra,
S/o Shri M.S.Misra,

DANI Civil Service Officer,
De lhi Administrat ion,

R/o C~7/53, Safdarjung Deve lopment Area,

- New Delhi-16, cosssApplicant

{Applicant in person)
Versys

l. Unicn of India through Secretary to GOI,
Ministry of Home Affairs{Ul Section)y
North Block, Central . Secretariat,
New De lhi, ,

2. Delhi Administration through its Chief Secretary,

S5« Sham Nath Marg,
Delhi - 54,

3. Sh.V.KOKa oor.
Ex.Lhief Secret ary,
De 1hi Administration= presently Chief Secretary,

to Jammu and Kashmir Govt,, State Secretariat,
Srinagar/Jammu,

4, Union Public Service Commiss ion thfough

its Secretary, Dholpur House, Sahajan Road,
NeW De lhi 0‘ . R .Res pondeﬁts

By Advocate: Shri N,SMehta for respondents.,
Shri Grish Kathpalia for Re2.

2, We note that pursuant to the Hontble
Supreme Court's directions, the review DIE met
on 121279 and the operative portion of the

DIC*s minutes are extracted be low:

p7



WThe review DI cons idered the casse of
Shri PL Mishra as per direcfions of ,
the Hon'ble Supreme Court of India., Aftep
going through the ACm dossier of Shri
PC Mishra and the faot that he had
been alloved to cross E,B, wie 7
1,580 and that he had been deciared
' 1fit*' for seleétion grade w.e f i 13*73841
N ’
the Committee was ofithe view that even with
.the expunction of adverse remarks in
ACR for the year 1979«80 the 1& grading |
given to Shri Mishra by the DIT,which met
on 11§1,63,a5 'unfit'could not be
improved as the overall pesformance of the
of the officer had consistently been
'assessed as of "Average Quality' and 'not
_yet fit for promotion! The Review DXC
W, | also graded him ss unfit for promotion
to selectiongrade wee,fd 15,82,

3. These findings have been co\murred in
by URC alsod -

4, We have ourselves been through the
applic ant®s ACR's for the relevant period and
are satiéf_ied that the conc lusions arrived at
by the DIC extracted asbove are not arbitrary,
illegal, perverse, or based upon no materials
which would require our interference,

5, The applicant has made some allegations
of malafide against the then Chief Secretary

Shri Vi Kapoor in the OA who was one Qf the

/
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* 3w

Members of the review DPC, but we note that
the other members of the review DPC were all

very senjor officers namely the Addl, Secretary,
MHA, the C.S. Andaman & Nicobar and the Joint
Secretary MHA and the findings of the DPC
extracted above wefe unanimous o' Under the
'circumstances, we are not persuaded to hold

C that the presence of Shri Kapoér in the review

| DPFC has in any way affected its outcome,
- Furthermore , as stated above, we ourselves

have gone through the applicamt's ACRs for

L

A the relevant period and have satisfied
ourselves that there is no such legal infirmity

in those findings as would warrant our judicial

interference §

6. The DA therefore fails and is dismissedq

"‘, : No costs ¢
,r/" N A ] \W I -
| E\Y(\'C/J}O/\Njﬁ %f}%ﬁ [\7‘,
{ DR.A,VEDAVALLI ) ( S.RADIGE )
MEMBER (7 MEMBER(A ).
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